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cheek is exercised about its dis­
posal after this metal ha* been 
Mid by importers. The Director 
of Industries, Bombay, admitted 
that this was a serious loophole 
and that it was possible for small 
scale units which have no melting 
or rolling arrangements.........M

3 wanted to know whether, in view 
af this difference in the price as stat­
ed by the Tariff Commission, the 
Government contemplates modifying 
the Non-ferrous Metals Control Order 
•o that we can exercise rigid con* 
trols?

Shri Manubha! Shah: While the 
Tariff Commission might have been 
snaking these observations, we in the 
Government have already stipulated 
during the last 18 months—that Order 
Is now complete—that every small- 
scale or medium-scale or large-scale 
unit gets non-ferrous metal imported 
by the importers upto 40 per cent and 
■ixty per cent ore allowed to the 
actual users at prices which vary bet­
ween 3 5 to 6 per cent from the land­
ed cost of the metal. These observa­
tions have been acted upon and suit­
able action had been taken even be­
fore the report was presented.

Mr. Depnty-Spesker: The question 
is:

‘That the Bill be passed.*'

The motion wag adopted.

U M  hr*.

BUSINESS OF THE HOUSE
Mr. Depnty-Speaker: We shall

lake up the discussion regarding the 
price of sugar.
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Shri V. P. Nayar (Quilon): May 1 
make a submission I think this sub* 
ject is very important. In fact tbs 
problem about sugar arose in another 
connection and the Speaker suggested 
that there may be discussion. I ca» 
quite understand the difficulty of mjr 
hon. friends. To initiate a discussioa
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[Shri V. P. Nayar 1
enormous details will have, to be 
studied. The other discussion is also 
equally important The hon. Member 
who has to move it may not be ready. 
So, 1 would suggest that, as there is 
no other business apart from these 
two, the House may adjourn lor an 
hour or two.

14 hn.

Mr. Deputy-8peaker: Why can’t
we take this up now? In the first ins­
tance I had thought that the question 
of sugar prices and other matters that 
are now sought to be discussed here 
require no special preparation because 
we are raising those questions here 
every day and hon. Members "must 
be ready with all the details. I 
thought that they could begin the dis­
cussion any time they were asked to 
do so. There ought not to have been 
any difficulty. But, if there is any 
objection I would not insist on tt. If 
the hon. Members who wanted to dis­
cuss these things are not ready for it, 
because this item is not on the Agenda 
I cannot force it on them; I will not 
take it up.

Start S. M. Banerjee (Kanpur): For 
two hours this debate can continue.

Mr. Depnty-Speaker: What do hon. 
Members want? Shri KhuShwaqt Rai 
•aid that this should not be taken up 
just now. Is that the desire of the 
hon. Members?

Shri Rane f Buldana): I am afraid, 
Sir, theia may not be any other time 
available.

Mr. Deputy-Speaker: The fear of
the Government is that there may not 
$e any other time available. If it is 
the desire of the House that it should 
not be tak^n up now I would not take 
it up against the wishes of the hon. 
Members. The next thing is the 
notion regarding the Report of the 

Commission. Is the Mover ready?

Shti Narayanankatty tUmm
(Mukandapuram): I am very aaflhr.
Sir, . . . .

Shri A. K. Gaikwad (Niurik): It is 
put down for 4.0 p.m.

14.#2 tars.

[Mr. Speaker in the ChtUr]

Mr. Speaker: Can we not go okt 
with the sugar matter now?

The Deputy Minister of Food tad
• Agriculture (Shri A. M. Thomas): 

Yes, Sir.

Mr. Speaker: Hon. Members were
ready to go on with It today. "If4 
have still two hours. Let us finish it;

Shri V. P. Nayar: The difficulty is 
that hon. Members would not be pre-- 
pared on the subject you indicated! 
Hon. Members would 1»ave prepared 
on the Bill and the Ordinance, bat 
you Indicated a different subject.

Mr. Speaker: As a matter of fact,
they wanted to takie away all the 
time on sugar, sugar prices, sugar­
cane and so on. I prevented them 
from doing so and suggested that 
they could have a discussion at gome 
other time. Let us start this now. I 
am not going to adjourn the House 
If hon. Members do not want to take 
up the sugar discussion let us start 
with the Report of the Pay Commis­
sion.

Shri Nagi Reddy (Anant^tir): If
the Report of the Pay Commission la 
taken up now, hon. Members Who 
wanted to take part in the discussion 
are not here because it was put doms 
for 4.0 p.m.

Mr. Speaker; They wanted some 
more time for that discussion. We 
have more time now, let us start it,-

Shri Nagi Reddy: The difficulty is 
that those hon. Members who waat'.£>
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participate in the discussion are not 
present now.

Mr. Speaker: All right; let us
rfart with the discussion on sugar. 
Shri Khushwaqt Rai may move his 
motion. 1 will give 15 minutes to 
each hon. Member.

144S In .

MOTION RE: PRICE OF SUGAR­
CANE AND SUGAR

Shri Kfeusbwaqt (KherF): Sir, 
I beg to move*.

"That the question ot increase 
in the price of sugarcane and 
sugar be taken into considera­
tion.*
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Mr. Speaker: I will call Shri Braj 
Raj Singh next.

Shri S. M. Banerjee (Kanpur): 1
may be given ten minutes.

lb .  Speaker: I will do so. Let us 
see. Who are all the hon. Members 
who want to take part in this discus­
sion? Shri Khushwaqt Rai, Shri 
Vajpayee, Shri Braj Raj Singh, Shri 
Mohan Swarup, Shri S. M. Banerjee, 
Shri Sarju Pandey, Shri Supakar, Ch. 
Ranbir Singh, Shri Jhunjhunwala, 
Shri Subbiah Ambalam. Shri Mani- 
yifigadan and Bhri Ramji Verma.

Jut Mosher: Enough for two

The Deputy Minister of Food and 
Agriculture (Shri A. M. Tbam u):
What is the time allotted lor'this?

Mr. Speaker: 10 to 15 minutes for 
each hon. Member. The total time 
allotted is 2J hours. We are starting 
at 2.00, we will finish at 4.30. The 
other motion will be be taken up at 
4.30 instead of at 4.00.

The Minister of Revenue and Civil 
Expenditure (Dr. B. Gopula Reddi):
f thought it was at 4.00.

Mr. Speaker: True, but what is the 
good of keeping both half-finished? I 
will allow 2} hours for this and start 
the other motion at 4.30.

Shri S. M. Banerjee: Should ws
continue up to 6 30 today?

Shri Speaker: The original plan
was to sit till 6.00. If the motion on 
the Report of the Pay Commission is 
not finished it will stand over.
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